FORM G [RE-ISSUE]
INVITATION FOR EXPRESSION OF INTEREST FOR
NANDINI IMPEX PVT, LTD. OPERATING IN PIPELINE & GASLINE INSTALLATION WORKS AT KOLKATA, DELHI,
ODISSA & OTHER STATES.

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN/ CIN/ LLP No. NANDINI IMPEX PVT. LTD
CIN-U67120WB1993PTC060519
2. | Address of the registered office 10 Biplabi Rash Behari Basu road, P.S. - Hare
Street, Kolkata, West Bengal - 700001 India.
3. | URL of website https://niplindia.net/
4. | Details of place where majority of fixed assets are located |Orissa, Assam, Andhra Pradesh, Delhi, Panchkula,
Karkileaa, Kolkata.
5. | Installed capacity of main products/ services Not Applicable
6. | Quantity and value of main products/ services sold in last|As per latest available Financial Statement for FY-
financial year : 2021-22:
Quantity: Not Ascertained
Contract Value in Crore: 65.64
7. | Number of employees/ workmen 34 Person
8. | Further details including last available financial statements Details can be sought by sending request to
(with schedules) of two years, lists of creditors, relevant| Resolution Professional at cirp.nilp@gmail.com
dates for subsequent events of the process are available at
URL:
9. |Eligibility for resolution applicants under section 25(2)(h) of Details can be sought by sending request to
the Code is available at URL: Resolution Professional at cirp.nilp@gmail.com
10. | Last date for receipt of expression of interest 14-10-2024
11. | Date of issue of provisional list of prospective resolution 20-10-2024
applicants
12. | Last date for submission of objections to provisional list 25-10-2024
13. | Date of issue of final list of prospective resolution applicants 04-11-2024
14. | Date of issue of information memorandum, evaluation matrix 09-11-2024
and request for resolution plans to prospective resolution
applicants
15. | Last date for submission of resolution plans 09-12-2024
16. | Process email id to submit Expression of Interest cirp.nilp@gmail.com

4
f | 1p.p01141/2015-18/11368

SN, O T |
CA Santanu Br;ltatharjee

Reg. Mo.- 1681/APA-CCY/ . .
Resolution Professional

Date: 28.09.2024
Place: Kolkata

andini Impex Private Limited
B1993PTC060519] (IN CIRP)
ail.com / neeljanai@gmail.com

Mobile No: 9836943067
Regn.no - IBBI/IPA-001/1P-P01141/2018-19/11868
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Fire breaks out at
Tata Electronics’
IPhone unit in TN

Tata Electronics is
a key supplier to
Apple in India

PRESS TRUST OF INDIA
Hosur (Tamil Nadu),
September 28

A FIRE BROKE out at a chemi-
cal godown of the electronics
component factory of Tata
Electronics near herein Krish-
nagiri district in the small
hours of Saturday, police said.
However, there were no
casualties noranyone injured
duetotheincident,theysaid.
Seven fire tenders from
Hosur and nearby districts
were pressed into service.
They doused the flames after
battling for hours.
"Theincident occurred ata
chemical godown located on
the campus at about 6 am.
Seven fire tenders were
pressed into service.There has
been no casualty norinjury to
anyone," a senior fire and res-
cue service official at the
Hosur Fire Station told PTI.
Police sources said about
11 workerswhowere nearthe
accident site suffered suffoca-
tion and were admitted to the
Government General Hospi-
tal."All the 11 persons were
treated as out-patients and
nine of them have been dis-
charged. The remaining two
are under treatment and will
be discharged later,"they said.

A fireman douses fire at a chemical godown of the
electronics component factory of Tata Electronics, in Hosur

(Tamil Nadu) on Saturday

Reacting to the incident,
Tata Electronics said the
employees were safe and offi-
cials are trying to ascertain
the cause of the incident.

"There has been an unfor-
tunate incident of fire at our
plant in Hosur, Tamil Nadu.
Our emergency protocols at
the plant ensured that all our
employees are safe.The cause
of the fire is under investiga-

PTI

tion and we will take neces-
sary actions to safeguard the
interest of our employees and
other stakeholders,"the com-
pany said in a statement.

According to the company
website, Tata Electronics is a
greenfield venture of the
diversified conglomerate
Tata Group with expertise in
manufacturing precision
components.

Meesho festive sale: Day 1

FE BUREAU
Bengaluru, September 28

E-COMMERCE MAJOR
MEESHO, which began its
flagship annual festive sale
on Friday, saw day one orders
doubling compared to last
year and clocked more than 3
times its daily order volume,
the company said.

Nearly 65 million cus-
tomers visited the platform on
the first day of the sale across
categorieslike fashion,beauty
and personal care, home and
kitchen, and electronic acces-
sories. On an average, Meesho
sold 506 kurtis, 376 sarees,
and 360 kids'wearitems every
minute, it said.

Meesho Mall,which is the
platform’s branded products
segment launched in Sep-
tember last year, saw nearly
2.5x growth in orders com-
pared to last year with about
4509 of these orders coming
from first-time customers.

Nearly 75% of these shop-
pers are from tier II cities.In the
run up to the sale, Meesho
expanded its D2C partnership

Emerald buys

two land
parcels in
Bengaluru

withbrandssuchas Mamaearth,
Denver, Himalaya, Bajaj, Joy,
Lotus Herbals and more.

Among the brands,
Meesho said Mamaearth
recorded a fivefold increase in
orders, Denver saw an eight-
fold growth, orders for Swiss
Beauty products expanded by
7.5 times, Bella Vita orders
grew 17.5 times and Mars
recorded a fourfold increase
in orders.

Prior to the sale, Meesho
saw 15 million downloads of
its app. The platform cur-
rently has more than 2 mil-
lion sellers and about 120
million product listings
across 30 categories. Besides
Meesho, e-commerce giants

also began their annual fes-
tive sales on Friday.

Flipkart said it recorded
330 million user visits on its
platform during the early
access day and the first day of
its sale, with high demand in
categories such as mobiles,
food and nutrition and groom-
ing accessories. Besides the
metro cities, strong demand is
seen from regions such as
Medinipur, Hisar, Berham-
pore,Bankura and Agartala.

Shopsy, Flipkart's hyper-
value platform, saw a 70%
increase in customervisits and
a 2.8x increase in transactions
compared to the pre-festive
season. Categorieslikelifestyle,
apparel, home and kitchen
grewby 2xandbeautyand per-
sonal care saw 3x growth.

Flipkart’s travel-tech arm
Cleartrip registered a 2.5x
increase in overall users on
the platform compared to the
pre-festive season. Air and
Hotel bookings registered a
3x and 4x increase with pop-
ular destinations being Goa,
Amritsar, Nainital, Varanasi

TeamlLease to l_aunch HR voice assistant

URVI MALVANIA
Mumbai, September 28

THE HUMAN RESOURCES
technology arm of staffing
firm TeamLease is in the
process of developing a
GenAlI enabled platform to
consolidate employee facing
and back-end HR manage-
ment functions and expects
to rollout the prototype by
the first quarter of FY26.

The platform will eventu-
ally facilitate a wide range of
tasks like managing leaves,
payslip download,and down-
loading attendance or payroll
reports,Amit Jain, chief exec-
utive officer,TeamLease HCM
(Human Capital Manage-
ment) told FE.

“The conversational HR

Platform would majorly be a
voice-controlled platform
where the user can do a vari-
ety of tasks with voice com-
mands,” he said.

He further explained that
currently, employees have to
learn, unlearn and then learn
the navigation of HR man-

agement platformswhenever
they change jobs. Having a
uniform conversational plat-
form that leverages technol-
ogy like AI would simplify
matters,and save time.

Taking a cue from the
application of voice assistants
in different aspects of life,
Jainand team intend to apply
the technology to simplify HR
processes on the employee
and HR professionals’side.

“The idea here is to help
HR professionals focus on the
bigger picture than spend
their time on mundane
tasks,” he said.

TeamLease HCM is target-
ing the start of FY26 to roll-
out a working prototype of
the platform equipped with
basic download tasks like

accessing and downloading
various HR related reports.

“..And by FY-27, the plat-
form should be able to cater
to all of the major use cases
like marking attendance,
running payrolls, etc.,” Jain
added.

Globally, there are similar
projects in the works, but
none have been rolled out to
market commercially so far.

The application of Al
across functions like HR is
picking up pace across the
globe. IBM, which has in
recent years shifted focus
from hardware manufacture
to software and Al consult-
ing, is focussing on function
specific solutions that are
industry agnostic when it
comes to adoption.

Unacademy
names Pipara
as new CFO

EDTECH GIANT UNACADEMY
has promoted Abhishek Pipara
to chief financial officer for its
Unacademy Centres division.

Themove comesaspartofthe
company's strategy  to
strengthen its leadership team
and drive growth in its offline
learning segment.

Pipara,a chartered accoun-
tant and company secretary
with over 16 years of experi-
ence, has been with Unacad-
emy for over six years.

During his tenure, he has
played a role in leading
fundraising efforts, and over-
seeing acquisitions.

—FE BUREAU

PROPERTY DEVELOPER EMERALD
Haven Realty (TVS Emerald) has
acquired twoland parcels that offer
combined revenue of ¥900 crore,
the company said on Saturday.

TVS Emerald, a fully-owned
subsidiary of TVS Holdings, has
acquired 4 acrelandwith a tentative
saleableareaof halfamillionsqftin
Thanisandra, North Bengaluruwith
a potential booking value of X600
crore and another fouracre land in
Padur, Chennai.

"Our dual expansion in Ben-
galuru and Chennai demonstrates
our commitment to delivering pre-
mium residential projects in high-
growth areas.The Thanisandra pro-
jectcomesatatimewhentheregion
is seeing rapid development", said
TVS Emerald Director and CEO,
Sriram Iyerina statement.

—PTI

EAST COAST RAILWAY
Tender Notice No.. WAT-R50- TENDER-01-2024,
Dtd.: 24.09.2024

m MAINTENANCE AND
1 ICE FOR 130 BEDDED
FUNKIMG ROOM AT RAYAGADA FOR & PERIQD
OF THREE YEARS

BRI 6,64.20,216.75

EMD: Ry 4 82, 200/- Cost of Tandar Form: 11,800+
Completion Poriod  d [Two) Yoars

Tandes cloning (et § Tima: RTINS
Tha Tengdol GoCurmanis oomehdio delhis aviiakie
L WWW. ITEpE. GO in

Sanior Dviusonal Electrical Engineer|0F)

PRA-SBLT24-25 | Wasltas

Amazon,Flipkartand Myntra and Mussoorie.
FORM G [RE-ISSUE]
INVITATION FOR EXPRESSION OF INTEREST FOR
NANDINI IMPEX PVT. LTD. OPERATING IN PIPELINE & GASLINE INSTALLATION
WORKS AT KOLKATA, DELHI, ODISSA & OTHER STATES.
[Under Regulation 36A(1) of the Insolvency. and Bankrupicy Board of India
finzohvency Resolution Process for Corporata Persons) Requiations, 2016]
R _ RELEVANTPARTICULARS =~
1. | Nameof the corporate debtoralongwith | NANDINI IMPEX PVT.LTD
| PAN/GIN/LLP No. | CIN-UGT120WB1933PTCOB0513
2, | Address of the registersd office 10 Bipiabi Rash Behan Basy rosd,
P.3_=Hare Sireat, Kolkata,
| | WestBengal - 700001 India
8, | URL of websits | hitps:niplindaa.net
4, | Details of place where majority of Origza, Assam; Andhra Pradesh, Delhi,
| fixedassets arelocated | Panchkula Karkileaa, Kolkata
3. | Instabed capacity ofmain productsi services | NotApplicable
6. | Quantity and value of main products’ As pertatest available Financial
| services sold infastfinancial vear Statermant for FY-2021-22;
Cuantity; Motbscariained
] - | Confract Value in Crore: 65,64
7. | Humber of emplovess’ workmen 34 Parson
B, | Furtherdetails mcluding lastavadable | Details can be sought by sending
| financial siatements (with schedulas) request to Resolution Professional al
of twoyears, lists of creditors, relevant cirp. nilpi@igmail.com
| dates for subsequent events of the process
| areavailable at URL .
9, | Elgibility for resolution applicants under Details can be sought by sending
| section 2502Wh) of tha Coda s requastio Resolution Profasssonal ai
| avaifable at URL; | -cirp.nilpiEgmail com
10, Lastdate for eceiptof expression of nterest | 14-10-2024
11.] Date of issue of provisional list of 20-10-2024
[ prospectve resolihon applicants
12 Lastdate for submission of objections | 25-10-2024
| toprovisional kst
13, Dateofissueoffinal listof prospective | 04-11-2024
resolution appicants
14, Date of ssue ofinformation memaorandum, | 09-11-2024
| evaluation matrx and raquest for resoluton
plans to prospectiva resolution applicands
15.| Last date for submission of resolution plans | 06-12-2024
16.| Process emailid to submit Expressionof | cirp.nilp@gmail com
| Interest
E,d!.l'.
CaA Samtanu Bhatlacharjes
Resolution Profezsional
M's Nandini Impex Private Limited
[CIN - U671 20WB153PTCO60315] (IN CIRP)
E-mail 10! cirg.nilp@gmail com [ neeljanaifgmail.com
Diate: 28.09.2024 Mobile No: $83684 3067
Place: Kolkala Regn.no - IBBUIPA-CD1AP-PO1141/2018-19/11668

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPDSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TD ACQUIRE. PURCHASE OR SUBSCRIBE TO
SECURITIES NOR IT IS APROSPECTLIS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, CUTSIDE INDIA
(NITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (*BSE") AND ("NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE
THE “STOCK EXCHANGES™) IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 20148,
As AMENDED {"SEB! ICDR REGULATIONS')

PUBLIC ANNOUNCEMENT

EEH“NR

KUMAR ARCH TECH LIMITED

Owr Company was originally incorporated as “Kumar Arch Tech Privale Limited” under the provisions of the Companies Act, 1956, pursuant fo a cerificate of incorporation dated February 23, 19098, issued by
Ragistrar of Companies, Guiarat at Dadra & Nagar Haveli. The name of our Company was subsequently changed to "Kimar Arch Tech Limited ", upon conversion of our Company from a private limitad to a public
mited company, pursuant 1o 8 board resclution dated August 2, 2024, and a shareholders' resolution dated Awgust 8, 2024. A fresh certficate of incorporation dated September 4. 2024, was issuad by the
Reqistrar of Companies, Gujaral at Ahmedabad ("RoC)
Registered Office: 302, Parshwnath Business Park, Survay No. 836, F P No, 1/2, Prahladnagar Viejalpur, Ahmedabad City - 380051, Ahmedabad, Gujarat, India
Corporate Office; F1E, 114, Shubham Complex, New Falehpura, Udaipur, Bajasthan - 313 001, Telephone: 0254 2941577
Contact Person: Rahul Ranka, Company Secretary and Compliance Officer; E-mail: caiechon.co; Website: www.echon.co; Gorporate Identity Number; U36950GJ1996PLCDE3T35

[Please scan this QR
Code to view the DRHP)

OUR PROMOTERS: JITENDRA KUMAR TAYLIA, SHUEBHAM TAYLIA, SHAKUN TAYLIA,

MADHU AGRAWAL AND M.M. THERMOPLAST PRIVATE LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T 2 EACH ("EQUITY SHARES") OF KUMAR ARCH TECH LIMITED (OUR "COMPANY" OR THE "COMPANY" OR THE
“ISSUER") FOR CASH AT A PRICE OF [«] PER EQUITY SHARE (INCLUDING A PREMIUM OF %[«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ 7.400.00 MILLION (THE
“OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES HAVING FACE VALUE OF ¥ 2 EACH BY OUR COMPANY AGGREGATING UP TO € 2,400.00 MILLION (THE “FRESH ISSUE™)
AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES HAVING FACE VALUE OF t 2 EACH AGGREGATING UP TO 2 5,000.00 MILLION (THE “OFFER FOR SALE"), COMPRISING UP TO [e]
EQUITY SHARES HAVING FACE VALUE OF ¥ 2 EACH AGGREGATING UP TO  2.270.00 MILLION BY JITENDRA KUMAR TAYLIA, UP TO [«] EQUITY SHARES HAVING FACE VALUE OF % 2 EACH
AGGREGATING UP TO ¥ 1,050.00 MILLION BY SHUBHAM TAYLIA, UP TO [«] EQUITY SHARES HAVING FACE VALUE OF ¥ 2 EACH AGGREGATING UP TO ¥ 90.00 MILLION BY SHAKUN TAYLIA, UP
TO [«] EQUITY SHARES HAVING FACE VALUE OF ¥ 2 EACH AGGREGATING UP TO ¥ 175.00 MILLICN BY MADHU AGRAWAL, UP TO [«] EQUITY SHARES HAVING FACE VALUE OF ¥ 2 EACH
AGGREGATING UP TO ¥ 70.00 MILLION BY M.M. THERMOPLAST PRIVATE LIMITED. UP TO [«] EQUITY SHARES HAVING FACE VALUE OF ¥ 2 EACH AGGREGATING UP TO % 600.00 MILLION BY
SURBHI JITENDRAKUMAR TAYLIA, UP TO [»] EQUITY SHARES HAVING FACE VALUE OF 7 2 EACH AGGREGATING UP TO ? £0.00 MILLION BY J.5. CONSTRUCTION, UP TO [«] EQUITY SHARES
HAVING FACE VALUE OF ¥ 2 EACH AGGREGATING UP TO T T0.00 MILLION BY RITURAJ PIPES AND PLASTICS PRIVATE LIMITED, AND UP TO [«] EQUITY SHARES HAVING FACE VALUE OF % 2
EACH AGGREGATING UP TO ¥ 615.00 MILLION BY TIRUPATIBALAJI BUILD-CON PRIVATE LIMITED (REFERRED TO AS THE “SELLING SHAREHOLDERS"™ AND SUCH EQUITY SHARES OFFERED
BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [+]%, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE FACE VALUE OF THE EQUITY SHARE IS %2 EACH AND THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF EQUITY SHARE. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE
DETERMINED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS (THE “BRLMS™) AND WILL BE ADVERTISED IN [«] EDITIONS OF THE [«] (A WIDELY
CIRCULATED ENGLISH NATIONAL NEWSPAPER), [=] EDITIONS OF [=] (A WIDELY CIRCULATED HINDI NATIONAL NEWSPAPER) AND [«] EDITIONS OF [«] (A WIDELY CIRCULATED GUJARATI
NATIONAL NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT, WHERE OUR REGISTERED OFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE
BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE" AND TOGETHER WITH BSE, THE “STOCK
EXCHANGES") FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDAMNCE WITH THE SEBI ICDR REGULATIONS.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED UNDER
THE APPLICABLE LAW, PRIOR TO THE FILING OF THE RED HERRING PROSPECTUS, FOR AN AMOUNT NOT EXCEEDING T 480.00 MILLION, THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE
AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO
PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(8) OF THE SCRR. THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER. OUR COMPANY SHALL APPROPRIATELY, INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT,
PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE I5 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE
SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBECRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.
In case of any revision in the Price Band, the Bid/Ofer Period will be extended by af least three additional Working Days after such revision of the Price Band, subject to the Bid!Ofier Period not exceeding a total
of 10 Working Days. In cases of forpe majeuns. banking strike or similar circumstances. our Company may, In consultation with the Book Running Lead Managars, fior reasons to be recorded in writing, extend tha
BidiOffer Pariod for a minimum of one Working Day, subject to the Bid'Offer Period not exceading 10 Working Days. Any revision in the Price Band and the ravisad Bid'Offer Period, if applicatie, will ba widaty
dissarminatad by notification to the Stock Exchanges, by issuing a public notice, and alse by indicating the change on the respactive wabsites of the Book Running Lead Managers and at the tarminals of the ather
mambers of the Syndicats and by intimation to the other Designated Intermediaries and the Sponsar Bank(s), as applicable

The Dffer is being made in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, a3 amended (the “SCRR”), read with Regulation 31 of the SEBI ICDR Regulations, The Offer is being made
thraugh the Book Budding Process in accordance with Regulation 6(1) of the SEBI ICDRE Regulations, wherein not more than 50% of the Offer ghall be available for allocation on a proportionate basis o Qualified
Instiiutional Buyers {"QIB&"] [the "B Portion”), provided that our Company, i consuftation with the BRLMs, may allocate up to 60% of the QIB Portion o Anchor Investors on a discrefionary basis by our
Campany, i consultation with the BRLMs., in accordance with the SEBI ICDR Regulations (the “Anchor Investor Portlon”), af which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids
being received from the domestic Mulusl Funds at or above the prica &t which allocation is made to Anchor Invesiors (“Anchor Investor Allocation Price’). In the event of under-subsenplion or non-allocation in
the Anchor Investor Portion, the balance Equity Shares shall be added to the QI8 Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Mel QIB Porlion shall be available for
slliocation on & proporfionate basss bo Mutual Funds only, subsect to valid Bids being recewed at or above the Offier Price, and the remainder of the Met QIB Portion zhall be available for allocation on a
proportionate basis to alf B, including Mubus! Funds, subject §o vakd Bids being received af or above the Oifer Price. Further, nof dess than 15% of the Ofer shall be svaizble for aliocation on a proporionale
basis to Mon-Instifuticnal Bidders [*Non-Institutional Porion™, in accordance with the 3EBI ICDR Regulabions, of which one-third of the Mon-Insfituficnal Porlion shall be available for allocation to Bidders with
an application size of moee than ¥ 020 million and up to ¥ 1.00 milion and two-thirds of the Noa- Institutional Portion shall be available for allocation to Bidders with an application size of more than % 1.00 midllion
and under-subscription in either of these two sub-categories of the Non-institutional Portion may be allocated o Biddars in the other sub-catagaory of the Non-Institutional Paortion in accordance with the SEBI
ICDR Regulations, subject o vabd Bids being received at or above the Offer Price, Furher, nol less than 35% of the Offer shall be avallable for allocation to Retail Individual Portion ("Retail Pertion”), in
accordance with the SEBI ICOR Regulations, subject lo vald Bids being receved from them at or above the Cffer Price, All Bidders (except Anchor Investors) shall mandatorly parbicipate in tha Offer only Ihdough
the Application Supported by Blocked Amount ("ASBA") process and shall provide detfails of their respective bank account (including UPI 1D in case of UPE Bidders in which the Bid Amount will be biocked by the
self Certfied Syndicate Banks ("SC58s7) or pursuant to the UF| Mechanism, as the case may be. Anchor Imvestors are not permitied to paricipate m the Anchor Invesior Portion through the ASBA prooess, For
details, see "Ofer Frocedure” on page 337 of the DRHP

This public announcement & being made in compliance with the provisions of Regulation 262} of the SEBI ICCR Regulations 1o inform the public that our Company is proposing. subject to applicable statutory
and regulatory requirements, receipt of requisite approvals, markel conditions and olher considerations, 1o undertake an initial public offerng of s Equity Shares pursuant 1o the Offer and has filed the DRHP with
SEBI and the Stock Exchanges on September 27, 2024, Pursuant 1o Regulaton 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI and the Stock Exchanges has been made public for comments, i
any, for a penod of al least 21 days from the date of such fng by hosting It on the wabsde of SEBI at www.sabi.govin, websiles of the Slock Exchanges e, BSE and NSE al, www bsaindia com and
www.nseindia.com, respectively, on the websile of the Company at www.echon.co and on the websites of the Book Running Lead Managers ("BRLMs"), i.e. Mofilal Oswal Invesiment Advisors Limited and
Equirus Capital Privaie Limiled at www.moblsloswalgroup.com and www.equines.com, respechively. Our Company invites the pubc to give their commenis on the DRHP fised with SEBI and the Stock Exchanges,
with respect o disclosures made in the DRHP. The members of the public are requested 1o send @ copy of the commenis o SEBE, to the Company Secretary and Compliance Oficer of our Company and'or the
BRLM= at their respective addresses mentioned herein, All comments must be received by SEBE andior our Company andfor the Company Secretary 2nd Compliance Officer of cur Company andlor the BRLMs
in retation to the Offer on or before 500 p.m. on the 21° day from the aforesaid date of filing of the DRHP with SEBI.

Investment inegquity and equity-related securities involve a degree of risk and investors should nol invest any funds in the Offer unless they can afford 1o ake the risk of losing their entire investmant, Investors are
advised o read the risk faclors carefully before taking an invesiment decision in the Offer. For taking an investment decision, investors must raly on their own examinaton of our Company and the Offer, incheding
the risks imvolved. The Equity Shares in the Offer have not been recommendead or approved by the SEBI, nor does SEB| guaraniee the accuracy ar adequacy of the conlents of the Dralt Red Herring Prospectus
Specific attention of the investors is inviled o “Risk Factors™ on page 27 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Fed Herring Prospectus has been filed with the RoC and must be made solely on the basis of such Red Heming
Prospecius, The.Equity Shares, when offered through the Ked Heming Prospectus:; are proposad 1o be lisied on BSE and NSE

For detaifs of the share capital and capital struclure and the names of the sgnalones to the memarandum and the number of shares subscribed by them of sur Company, please see the saction tled “Capdal
Slructure” on page 74 of the DRHP, The liability of the members of our Company & timited. For details of the main abjécts of our Company as confamed in the Memarandum of Association, pleasa sea the section
litled “Histevy and Cerlain Corporale Mallers” on page 145 of the DRHP.

BOOK RUNNING LEAD MANAGERS

REGISTRAR TO THE OFFER

——— S& equirus A KFINTECH
Motilal Oswal Investment Advisors Limited Equirus Capital Private Limited KFin Technologies Limited

Salanium, Tower B, Plat Mo- 31 and 32, Financial Destric,
Nanakramguda, Serlingampally, Hyderabsad,
Rangareddy - 500 032, Telangana, india

Telephone: +81 40 6716 222211B003094001

E-mail; kumararch. ipod@kfintech.com

Investor grievance E-mail; einward nsi@kfintech.com
Website: www kfintech com

Contact person; M, Murad Krishna

SEBI registration number INRI00000221

Rahimiulizh Sayani Road,

Opposite Parel ST Depol. Prabhadew,

Mumbal - 400 025, Maharashira, India

Telephone; +81 22 7183 4380

E-mail: echon po@moblaloswal.com

Website: www motilaloswalgroup.com

Investor grievance e-mail: molapiradressali@modilaloswal com
Contact person; Subodh Mallyal Sankita Ajinkya

SEBI registration mo.: INMODOD11005

1201, € Wing, Marathon Fulurex,

W.M, Joshi Marg, Lower Parsi

Mumbal - 400 013, Maharashira, India

Telephone; +53122 4332 0735

E-mail: echon.ipoi@equirus.com

Website: www equirus.com

Investor grievance e-mail; invesiorsgrievance@@enquirus.com
Contact person: Jenny Bagrecha

SEBI registration no.: INMOOO0 112385

All capitalized terms used herain and not spacifically defined shall have the same meaning as ascribed to them in the DRHP.

For KUMAR ARCH TECH LIMITED

On Eehalf of the Board of Directors

S

Rahul Ranka

Company Secretary and Compliance Officer

Flace: Ahmedabad
Date; Seplember 28, 2024

KUMAR ARCH TECH LIMITED is proposing. subject to applicable statulory and regulatory requiremants, receipt of requisite approvats, market conditions and other considerations. o undertaka an initial public
offering of its Equity Shares and filed the DRHP with SEBI and the Stock Exchanges on September 27, 2024. The DRHP shall be available on the website of SEBI at www.sebi_gov.in, and is avaiiable on the wabsites
of the Siock Exchanges ie. BEE and M3E al www.bseindia.com and www.nseindia com, regpectively, on the website of the Company at www.echon.co and on the website of the BELMz, Le. Motilal Cswal
Invesiment Advisors Limited and Equirus Capital Private Limited ai wany.motilaloswalgroup.corm and wwew.equires.com, réspectively. Any potential investors should node thal investment in equily shares involves a
high dagree of rizk and for datails relating o such sk, see “Risk Factors™ beginning on page 27 of the DRHP. Potentiad imvestors should not rely an the DRHP filad with SEBI and the Stock Exchanges, and should
metead rely on their own examination of our Company and the Offer, including the nsks involved, for making any imestmeant decizion,

This anmouncement ¢oes not conslitute an ewitation oroffer of securities for sake in any junsdiction. The Equity Shares offered in the Offer have not been, and will not be, registered under the LS. Secunties A of
1933, az amended ("U.5. Securities Act’) or any slate securifies law in the Unied States, and unless so registered and may nof ba offered or sobd within the United States, axcept purseant to an exemplion from, or
ina fransaction not 2ubjed to, the registralion requirements of the U.3. Securities Acland in accordance with any applicable L.3. applicable state securifies laws in the United States. Accordingly, the Equity Sharas
are onty being offered and sold outside the United States in “offshore transactions” as defined in; and in reliance on Regudation S under the U.5. Securities Acl and the applicable laws of the jurisdiction where those
offers and sales ocour,

Adfoctors 407

financialexp.epaptin Kolkata




